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SHRI VITHALRAO    MADHAVRAO 

JADHAV (Maharashtra):  Sir, I want to 
make a submission. 

THE       VICE-CHAIRMAN        (SHRI 
JAGDISH DESAl) Please sit down. I am not 
going to allow any other things. Now, Bill to 
be introduced. 

THE SATI PREVENTION BILL, 1987.. 

DR. BAPU KALDATE (Maharashtra): 
Sir, I beg to move for leave to introduce a 
Bill to provide for the prevention of practice 
and glorification of sati and for matters 
connected therewith or incidental thereto. 

The question was put and the motion was 
adopted. 

DR. BAPU KALDATE: I introduce the 
Bill. 

THE  CONSTITUTION 

(AMENDMENT)Bill, 1987 (Insertion of 

new article 17A etc.)  ... 

SHR MU RU DHAR CHANDRAKANT 
BHANDARE (Maharashtra): Sir, I beg to 
move for leave to introduce a Bill further to 
amend the Constitution of India. 

The question was put and the motion was 
adopted. 

KANT BHANDARE: I introduce the Bill. 

THE PREVENTION OF MISUSE OF 

RELIGION AND RELIGIOUS INS-

TITUTIONS  BILL,   1987 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): I beg to move 
for leave to introduce a Bill to provide for 
the prevention of misuse of religion and 
religious institutions, and for that purpose to 
provide for effective control of properties 
and places of worship of all religions, certain 
disqualifications in the Representation of the 
People Act, 1951 and for matters connected 
therewith and incidential thereto. 

The questipn was put and the motion 
. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: I introduce the Bill. 

THE     NATIONAL     HONOUR     AND 

INTEGRTIY (PROTECTION) BILL, 1987 
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The  Question  was  proposed. 
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"We must do our best to form a class, 
which may be interpreter between us and 
the millions whom we govern a class Of 
persons, Indian in blood, but English  in 
taste  and  intellect. 
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WE   THE PEOPLE OF INDIA, 
having solemnly resolved to constitute. 
India into a SOVEREIGN SOCIALIST 
SECULAR DEMOCRATIC   REPUBLIC 
and to secure to all its citizens: 

JUSTICE, social, economic and political; 
LIBERTY of thought, expression, belief, 
faith and worship; 

EQUALITY of status and of opportunity; 

and to promote among them all; 

FRATERNITY assuring the dignity    of the 

individual and the unity and integrity of the 

Nation. 

 

The official language of the Union shall be 
Hindi in Devanagari script. The form of 
numerals to be used for the official purposes 
of the Union shall be the international form 
of Indian numerals. (2) Notwithstanding 
anything in clause (1), for a period of fifteen 
years from the commencement of this 
Constitution, the English language shall 
continue to be used for all the official 
purposes of the Union for which it was being 
used immediately before such  
commencement: 

Provided that the President may, during 
the said period, by order authorise the use of 
the Hindi language in addition to the English 
language and of the Devnagari form of 
numerals in addition to the international form 
of Indian numerals for any of the official 
purposes of the Union. 

(3) Notwithstanding anything in this 
article Parliament may by law provide for the 
use, after the said period of fifteen years, 
of— 

(a) the English language, or 

(b) the Devanagari form of numerals, for 

such purposes as may be specified in the law.

  

 

(>1) The President shall, at the expiration 
of five years from the commencement of this 
Constitution and thereafter at the expiration 
of ten years from such commencement, by 
order constitute a Commission which shall 
consist of a Chairman and such other 
members representing the different languages 
specified in the Eighth Schedule as the 
President may appoint, and the order shall 
define the procedure to be followed by the 
Commission (2) It shall be the duty of the 
Commission to make recommendation to the 
President as to - 

(a) the progressive use of the Hindi 
language for the official purposes of tho 
Union; 
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(b) restrictions on the use of the English 
language for all or any of the official 
purposes of the Union; 

(c) the language to be used for all or any 
of the purposes mentioned in article 
348; 

(d) the form of numerals to be used for 
any one or more specified purposes or the 
Union; 

(e) any other matter referrtd to the 
Commission by the Pesident as regards the 
official language of the Union and the 
language for communication between the 
Union and a State or between one State and 
another and their use. 
 

(3) In making their recommendations 
under clause (2), the Commission shall have 
due regard to the industrial, cultural and 
scientific advancement of India, and the just 
claims and the interest of persons belonging 
to the non-Hindi speaking areas in regard to 
the public services. 

(4) There shall be constituted a Committee 
consisting of thirty members, of whom twenty 
shall be members of the House of the People 
and ten shall be members of the Council of 
States to ba elected respectively by the 
members of the House of the People and the 
members of the Council of States in 
accordance with the system of proportional 
represent ation by means of the single 
transferable vote. 
 

(5) it shall be the duty of the Committee to 
examine the recommendations of the 
Commission constituted under clause (1) and 
to report to the President their opinion 
thereon. 

(6) Notwithstanding anything in article 
343, the President may, after consideration of 
the report referred to in clause (5), issue 
directions in accordance with the whole or 
any part of that report. 

 
Svibiect to the provisions of articles 346 

and 347, the Legslature of a State may by law 
adopt any one or more of the languages in 
use in the State or Hindi as the language or 
languages to be used for all or any of the 
official purposes of that State. 
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THE      VICE-CHAIRMAN (SHRI 

JAGESH DESAI): He has expressed his 
view; you may differ', from him. You can 
have you say when you get yuor chance. 

SHRI RAM AWADHESH SINGH: But 
he has no right to accuse Opposition parties. 

 

SHRI RAM AWADHESH  SINGH:  It 
is not a question of differing. Do you allow 
anybody to abuse the whole Opposition? 

 

There is no point of order. I will not all on 
it. This is my ruling, you can differ from him. 
There is no point of order. I will  not  allow  
it. 

SHRI  RAM   AWADHESH      SINGH: 

First listen to me and then give      your ruling. 

 

 

You may differ from him. 
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He has no right to accuse the Opposition 
parties.  It  is not question of differing. 

It shall be the duty of every citizen of 
India— 

(a) to abide by the Constitution and res 
pect it ideals and institutions, the National 
Flag and the National Anthem; 

(b) to cherish and follow the noble 
ideals which inspired our national struggle 
for freedom; 

(c) to uphold and protect the sovere 
ignty,  unity and  integrity of Indu; 

(d) to defend the country and tender 
ntaional service when called upon to do 
so: 

(e) to promote harmony and the spirit 
of common brotherhood amongst all the 
people of India transcending religious, 
linguistic and regional or sectional diversi 
ties: to renounce practices derogatory to 
the dignity of women; 
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it to value and preserve the rich heritage 
of our composite culture; 

(g) to protect and improve the natural 
envirartment including forests, lakes, rivers 
and wild life, and to have compassion for 
living creatures; 

(h) to develop the scientific temper, hu-
manism and the spirit of inquiry and reform; 

(i) to safeguard public property and to 
abjure violence; 

(i) to strive towards excellence in all 
spheres of individual and collective activity 
so that the nation constantly rises to 
higher levels of endeavour and achieve 
ment."  
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THE greatest of Gandhiji does not lie in what 
he wears, or something like that; greatest of 
Gandhiji lies in the fart that his action is only 
one step behind his thoughts. 
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SHRI V. GOPALSAMY: Vivekananda 

gave a historic address in English in Chicago. 

 
SHRI SATYA PRAKASH MALAVIYA 

(Uttar Pradesh): That was in a foreign 
country. 

 
SHRI V. GOPALSAMY: He could 

•express his views in English. 

SHRI V. GOPALSAMY: Sir. cutting 
across party lines, this side and that side all 
have become united about Hindi fanaticism. 

SHRI      V.      GOPALSAMY        (Tamil 

Nadu): He spoke in English. 
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SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, there is one solution for the 
population problem. If yon ask all the doctors 
to give prescription in Hindi, you can solve 
the problem. 

Let us not concert this into a debate on Hindi. 
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SHRI V. GOPALSAMY: A country's 

honour depends on many other things also. 

"1 t h in k  that from today, everyone, who 
regards himself as a citizen of lndia, be he 
a Muslim, Hindu  or Ch- 
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ristian, will as a citizen make all sacrifices 
to uphold anil maintain the honour of the 
flag which is accepted and passed as the 
Flag of India." 

 

"Many of my friends have spoken of this 
Flag with the poetry of their own hearts. I as 
a poet and as a woman, am speaking prose to 
you today when I say that we women stand 
for the unity of India. Remember, under this 
Flag there is no prince and there is no 
peasant, there is no rich and there is no poor. 
There is no privilege, there is only duty and 
responsibility and sacrifice, whether we be 
Hindus or Muslims, Christians, Jains, Sikhs 
or Zorostrians and others. Our Mother India 
has one undivided heart and one indivisible 
spirit. Men and women of re-born India, rise 
and salute this Flag. I bid you rise and  salute  
the Flag." 

The  whole   Assembly  stood  up      and 

saluted the Flag. 

 

 

SHRI V. GOPALSAMY; I will explain 
that when my turn comes. 

SHRI P. N. SUKUL: You cannot explain. 
That is why they have been dismissed from 
the Assembly. 

SHRI V. GOPALSAMY: We don't car© 

about it. 

SHRI P. N. SUKUL: That is an irres-

ponsible attitude. 
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SHRI V. GOPALSAMY; That is arro-
gance on  their part. 

SHRI P. N. SUKUL; That is the regard 
that you have for your Constitution. 

SHRI V, GOPALSAMY: We will face 

any consequences  on that count. 

SHRRI P N. SUKUL: It is a shameful 

thing.   

SHRI V. GOPALSAMY; You. should be 

ashamed. 

SHRI PAWAN KUMAR BANSAL 

(Punjab) All of us should be ashmed of that 

act of yours. 

  

there is no provision of law which 
obliges anyone to sing the      National 
Anthem, if a person who stands      up 
respectfully when the National Anthem is 
sung does not join the singing. 
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SHRI  SATYA    PRAKASH      MALA-
VIYA: You can amend the law. 

SHRI PAWAN KUMAR BANSAL: The 
question is of proper interpretaton of law. 
Proper interpretation of the existing law is 
required and nothing else. 

 
I  quote  the, words of  Prime  Minister  Rajiv  

Gandhi: 

"These symbols, in a sence, embody the 
soul and the spirit of the nation. They are and 
they must be sacred to us And they are an 
integral part of our freedom, of our unity. 
They have come out of freedom struggle. 
They are the symbols of free lndia today." 

These are his words, these are his senti-
ments, thes are his feelings, and this is the 
atitude of our Government. 

 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): This discussion will 
continue next time. Now, Mr. Gadavi to lay 
the paper. 


